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Whether reporters of local papers may be 
allot ed to See the judgment ? Yes. 

To be referred to the Reporters or not ? 

Whether Their Lordships wish tosee the fair 
copy of the judament ? Yes. 

J UD GM E NT 

K. P,ACHARYA IOE-CHAI..HA J, In this application under section 19 of the 

Mministrtive Tribunals Act,1985, the applicant prays 

to qU:-35h the oeder of suspension contained in Anricxure.1. 

2. 	Shortly stated, the care of the applicant is that 

he is an Assirtant Audit Officer in the Office of the 

Accountant c-eflera1,Audit and vide order dated 19,7.1963 

and 8..1933 contained iij Annexure-'1 and Annexure-WZ 

respectively the applicant was placed under suspension on 

the basis of a contemplated proceeding( Annexure-1) in 
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respect of,crimina1 offence which was under investigation 

(Annexute-/2). While the rater was thus pending, the 

applicant filed this applicatian for redressal of grievance 

to the above extent. 

Ofcourse in their counter the resporents maintain-

ed thee It is a fit case for dismissal on merits because 

the. iFCi1linary authority has exercised his discretion 

findinc; that there was a prima fade Case against the 

applicant for placin.j him under suspension and therefore, 

the Case sha1 he in Limine dismired. 

;e ha :c heard Mr.K,P.Misra, 1:C;-, cuoneel 

for the ap1i:ant and Mr.Ganeswar Rath, learned Standing 

Counc1(Ocntral) for the respondents. A xerox copy of the 

order pased by the Accountant General dated 27.9.1990 

was filed before us revoking the order of suspension. 

Ooune1 for both sides agree that in the meanwhile the 

order d upnsin has been revoked and thus this case has 

become infructuous which is disposed of accordingly leaving 

the pasties to beer their 
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